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Present : Hon'ble Mr. D. Purkayastha, Jﬁdicial Member.
Hon'ble Mr. B.P. Singh, Administrative Member.
\ARUN KUMAR MURMAN &~ORS.
-VERSUS- ,
UNION OF. INDIA & ORS.
For fhe applicants : Mr. AK. Pram.anik, counsel.
For ghe 'respondents : Mr. R.M. Roychoudhur)‘/,'counsel. -
‘ Heard on 3.6.99 | o o ‘ Order on 3.6.99
- : - o R D E R ' |

Heard' id. counsel of fhe 'appl'icant over“an “application filed by
the applicant for' granting injupéﬁon restrainin.g the respondent Nos. 1
‘to 3 from. interferri.ng with the condition of service 'by way of transfer
* / or otherwiss till the disposal of the original applicat'ion_No-.'447 of 1997..
\&/ 2. According to the applicant, he came to know that he is gbing
to be transferred to the Electrical _Departmér{t by the respondent
'authoritieé by an office -order dated 22.4.99 though he has not been handed
over the; copy, of the transfer order. Ld. ‘counseltMr.,/Pramani'k. appearing

on behalf of the applicant submits that if the transfer order is- carried

out the applicant will be seriously prejudicéd as his seniority has not

/
[}

yet been.fixéd.
3. We hav'e considered the submission -of the Ic;. counsel of the
applicant as well the submissior_l made by the Id. counsel for the
respondents. | |

4, Mr. Roychoudhury, ld. counsel for thve> respondents subbmits th_at
no order .has been passed as yet regarding transfer of the applicant.
In view of the aforesaid c‘iricumstances, the quéétiqn'of seniority has

already been decided- by publication of the notification dated 11.1.96

and it is under challenge. Thereby in view of the aforesaid circumstances,

we do no find any merit in the application. The balance of convenience
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